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of this country was dishonoured and all
kinds of humiliations were inflicted upon
the diplomatic personnel of this country.
But I have never heard one syllable about
what the Government of India or the
Ministry of External Affairs did in so far
as international conventions about diplo-
matic immunities and privileges and the
honour due to one country from another
country were concerned.

I am, therefore, deeply disturbed about
this aspect of our foreign policy. Do we
always propose to play the role of the good
boy in politics, who behaves very well
while the whole world disregards ajl those
adjurations on our part and (reats us sha-
bily 7 1 do not say that let us behave bad-
ly. On the contrary, let us abide by all
thase international conventions in order to
bring about a decent international life. But
at the same time, let us pull our weight pro-
perly and let us assert the self-respect of this
country.

MR. DEPUTY-SPEAKER : Does the
hon. Member want to continue with his
speech ?

SHRI H. N. MUKERJEE : 1 would like
to take a few more minutes.

MR. DEPUTY.SPEAKER
continue on the next day.

: Be may

18.30 hrs.

MOTION RE. FIFTEENTH REFORT OF
THE COMMITTEE ON PRIVATE MEM-
BERS® BILLS AND RESOLUTIONS

PROF. NARAIN CHAND PARASHAR
(Hamirpor) : T beg to move:

“That this House do agree with the

Eifteenth Report of the Committee on

Private Membess' Bills and Resolutions

presented 10 the House on the 2und

Angust, 1972”,

SRAVANA 13, 1894 (SAKA)
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MR, DEPUTY-SPEAKER : The gues.
tion is :
“That this House do agree with the
Fifteenth Report of the Committee on
Private Members® Bills and Resolutions
presented to the House on the 2nd
August, 19727,
The motion was adapted.

15.31 hrs.

BIHAR ATOMIC AUTHORITY
BILL

SHRI 8. M. BANERJEE (Kanpur) ;: On
behalf of Shri Ramavatar Shastri, | beg to
move for leave to intreduce a Bill 10 frevide
for the formation of an Authority for the
purpose of setting up an atemic power plant
in Bihar and for matters connecicd there-
with,

MR. DEPUTY-SPEAKER : The ques-
tion is :

*That leave be granted to mtroduce a
Bill to provide for the formation of an
Authority for the purpose of setting up
an atomic power plant in Bihar and for
matters connected therewith™.
The mation was adopted.
SHRI S. M. BANERJEE : I introduce *the
Bill.

CASTE SYSTEM (ABOLITION) BILL

o om wew maw  (wwedge) c &
v vt g fe wfs afs w1 s
& W A9 AW & qrwre wfe wfewem
¥R qC 6 AMA & 90T wW oy fad-
Te W queatye e & b 6w

MR. DEPUTY-SPEAKFR : The ques-
tion is :

*“That leave be granted to introdece &

Bill to provide for the abohticn cf caste
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system and to put a ban on exprossion
of caste after the name™

The motion was adopted

shropn swrewaw & fudas gownfen
FraOU g\

18.32 brs
CONSTITUTION (AMENDMENT) BILL

(Amendment of Nth Schedule)

SHRI C K CHANDRAPPAN (Tclli
cherry) 1 beg to mowve for leave to intro-
duce a Bill further to amend the Constitu-
tion of India

MR DEPUTY-SPEAKER The question
s

“That leave be granted to mtroduce a
Buil further to amend the Constitution
of India *

The motion was adopted

SHRI C K CHANDRAPPAN [mtro-
duce *thc Ball

15.33 brs.
CONSTITUTION (AMENDMENT) BILL

(Amendment of Ninth Scheduled)

SHR1 C K CHANDRAPPAN (Tels-
cherry) 1 beg to move for leave to mtro-
duce a Bill further to amend the Constitu-
tion of India

MR DEPUTY-SPEAKER
moved .

“That leave be granted to introduce n Bill
further to amend the Constitution of
Tndia™,

SHRI VARKEY GEORGE (Kottayam) .
1 opposc the motion manly on three grounds
{ am sorry to say that the statement of
objects and reasons attached to the Bill by
oy hon. friend is false, baseless nnd mis-
leadmg {Farerruptions)
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SHRI N SREEKANTAN NAIR
(Quilon) He must with draw the word
Gfl]“ll

SHRI DINEN BHATTACHARYYA
(Serampore) He may say “inaccurate’.

MR DEPUTY-SPEAKER I do not
think the word ‘false’ 1s unparhiamentary

SHRI DINEN BHATTACHARYYA
It 1s not proper

MR DEPUTY-SPEAKFR  That has
gone on record That should be enough

SHRI N SREEKANTAN NAIR He1s
going to make all false statements

SHRI VARKEY GEORGF The real
purpose of this Bill 15 to infringe the
fundamental rights of the mmorities granted
to them by the Constitution under art 30
1 shall quote

AN HON MEMBER No,no

MR DEPUTY-SPFAKER  Hms sub-
mussion 1s that the Bill cannot be taken up
for consideration At the moment, we arc
confined to the very limited question whe-
ther the Bill can be introduced or not,
whether there 1s any bar under the Consti-
tution to that The merits cannot be gone
nto at thus stage

SHRI VARKEY GEORGE I am try-
ing to say that it cannot be mntroduced be-
cause it 1s agamst the Constitution

SHRI H N MUKERJEE (Calcutta—
North-East) : On & pomt of order. This
matter regarding admissibidsty from the
pomt of view of the Constitution of a private
members' Bill has concevably been gone
mto by the Commuttee we have got here to
cousider private Bills and Resolutions, who
surely examine the question on the face of
the constitutionality of & partioular measure
If the measure is to be attacked on the
ground, that should take plice, as you said
at the state of conmderation of the mm:gc
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